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CONSTITUTION
,BILL

(Amendment of article 368)

(AMENDMENT)

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend tha
Constitution of India.

The motion was adopted.

SHRI BAPUSAHEB PARULEKER.
I introduce the Bill.

GENERAL CLAUSES
MENT) BILL*

(AMEND-

(Substitution of section 23)

SHRI A, T. PATIL (Kolaba): 1
beg to move for leave to introduce
a Bill further to amend the General
Clauses Act, 1897.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
General Clauses Act, 1897.”

The motion was adopted.

SHRI A. T, PATIL: 1 introduce
the Bill,
LAND ACQUISITION (AMEND-

MENT) BILL®

(Amendment of seetions 17 and 23)

SHRI DIGAMBAR SINGH (Ma-
thura): T beg to move for leave
to inttoduce a Bill further to amend

the Land Acquisition Act, 1884
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Land Acquisition Act, 18984.”

The motion was adopted.

SHRI DIGAMBAR SINGH: I in-
troduce the Bill,

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL®

ot ity wgr (TEoqR) &
v s g 5 owde qfeew
favafqarem wfufas, 1920 &1 %X
qoe & i fraas w1 geenfia
w0 ® wafa & ooy

sty ) [ Oman 3g2y 5]

pdS (le a5 yab U)S gy | gae
EThe ot 2ol aalan g ody olec
W Samoy Y groythe b
o Syl S Y el g
(- &a
MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to in-
troduce a Bill further to amend

the Aligarh Muslim University Act,
1920,

The motion was adopted.
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